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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

{OPBN CODkJ) 

ALLAHABAD tllis t11e 26th day of Feb-ruarg , 2008. 

HON'BLJt MR. ABBOK 8. KAR.AMADI, MEMBER· J 

ORIGINAL APPLICATION NO. 1649 OF 2004 

Vineet Kumar, S/ o Sri Sw·esh Chandra Sharma, 
R/o House No. 551, Anandpuri, Distt. Muza.ffar Nagar . 

1. 

2. 

. . . . . . . . . . . . . . . Applicant. 
VER SUB 

Unio1'l of India through the Sec.retary, M/ o 'felecommunication, 
Post & Telegraph Dept., Sancbar Bhawan. New Delhi. 

Principal Chief Postmaster General, U.P .• Lucknow. 

3. Pravar Adhikshak , Post Office, M11zaffar Na.gar Division, 
Muz.affar Nagar. 

Present for the Applicant: 
Present for the Respondents : 

.. ......... . ..... Respondents 

Sri V. K. Srivastava 
Sri S.C. Mishra 

ORDER 

This Original Application is filed seeking quashing of the order 

dated 29.07.2002. By the said 01·der, tl1e respondents have rejected the 

claim ofllie applicant for compassionate appointment. 

2. Brief facts of the case are that the fAtl1e:r of t11e applicant died on 

22.11.1999 while in service . Subsequently the applicant made r equest 

vide representation dated 16.08.2000 for his appointment on 

compassionate grounds as the legal heirs of the deceased having left with 

uo sotrrce of income and also there is llO sufficient mean to help t11e 
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family. The respondents 11ave considered the request of the applicant and 

rejected his claim for compassionate appointment vide order dated 

29.07.2002. Since the respondents, as per the applicant, have not 

considei·e<l bis case in accordance with law and the rejection is arbitrary 

one and .in that vie\v of the matter, this Original Application is filed 

seeking quashment of the impugned ol'der and sought for tl1e relief(s). 

3. On notice, the respondents have filed. Counter Affidavit stating 

the.rein that the relevant rules, applicable in the matter of compassionate 

appointment, were followed while considering the 1·equest of the 

applicant. It is stated in para 11, 12, 13 and 14 of the Counter Affidavit 

t11at having taken ii1 to consideration all t11e rules, instructions and 

guide lines issued by the Govt. of India, applicable in_ tlle matter of 

compassionate appoit1t.tnent, tl1e case of the applicant alongwith other 

deserving candidates, was placed before the Circle Relaxation Committee 

for consideration , wherein the applicant '\Vas not found to be within 

the purview of compassionate appo:intm.ent, hence llis case was not 

recommended for compassionate appointment and sought for dis.missal 

of the O.A. 

4. Having }1eard counsel fo1· t11e pm·ties, and on perusal of the 

pleadings on record, I am satisfied with the reasons given by the 

respondents in r~ection order dated 29.07 .2002 that the case of the 

atlplicant alongwith other deserving candidates, was placed before Circle 

Relaxation Committee, who, after talcing .in to account the relevant rules 

and guide lines, have rejected 111e claim of the applicant for 

compassionate appointment being not found deserving candidate . 
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5. In View- of the forgoing su.bmissions, the contention of the applicant 

that his case was not considered by the respondents in accordance with 

rules and guide lines on tl1e Sltbject, cannot be accepted. The very obj ect 

to give compassionate appointment is to help the family to get ou t the 

emergency 1 which is indigent a.ad deserves im1n ediate assistance for 

relieve from financial destitution. Having regard to the same, the case is 

to be looked into. In the case in hand, tl1e respondents, considering the 

request of the applicant fo1· compassionate appointment, have placed the 

same befo1·e C.R.C, who found the applicant as not more deserving than 

the similarly placed candidates. h1 that view of tl1e matter, as the 

respondents have duly considered tlie reql.1est of th.e applicant alongwith 

other similarly placed candidates, I do i1ot find any justifiable ground to 

interfere Vlrith the impugned order and accordingly the O.A is dismissed. 

6. There shall be no order as to costs. 
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MltMBER· J . 

/Anand/ 
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